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1. ‘Whether Reporters of local oapers may be alleswed to see
the Judgrment 2 . : .
2. To be referred to the Repo:ter or not ?
. 3. Whether their Lorthlps wish to see the fair cdpy of the
indacmant » ’ . . .. e

4. Whether the Judg“ment- i's to ‘be circulatﬂ% to the other
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERASAD BENCH
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BETAREN : :

i
A,V.,Narayane .. Applicants,

Fanduri Madanmohan :
|

AND

1, Union of India, rep. by the
Secretary to Govt,, Ministry :
of Home Affairs, New Delhi, !

2. State of A,P. rep, by the Chief :
Secretary to Govt. General Admn, '

Dept., SeCcretariat, Hyderabad. .. HBespordents,

) B !
Counsel for the Applicants .o @r.K.PrabhakarReddy
Counsel for the Respondents .o ﬁr.N.R.Devraj.
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learned standing counsel for the respondents,'

2, This OA is filed praying for & direction to the
respondents to determine the initial pay fixa%ion of the
applicants in the senior scale of pay in the ﬁ.P.S. taking
into éccount the pay drawvn by them in the sté%%iservice in

the category of additicnal Superintendent of ?olice (hon-cadre)
without insisting on the recuirements of conf%rmation in the

cadre of Additional Sugperintendent of Police (non-cadre)

~with all consequential benefits and consequential incidental

benefits as o arrcars comsequent on such pay: refixation and
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